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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

M.A No. 101 of 2024

In

Original Application No 175 of 2018

IN THE MATTER OF:

Shri Jamlnula Choudharaiah Applicant

Versus

Union of India and ors. Respondent(s)

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB) IN COMPLIANCE TO THE ORDER DATED 20.10.2024 IN M.A
NO. 101 OF 2024 IN OA NO ] 75 OF 2018

1. That. Hon'ble NGT (PB) vide order dated 22.10.2024 has directed CPCB to

file the compliance affidavit in terms of the directions contained in the order

dated 02.12.202 1 passed in OA No. 175 of 2018 before the Principal Bench

of the Tribunal. Thereby, the compliance affidavit is made in succeeding

,;'.,’'.'..=.:„.=',"’,„,'
!;}\ LMl021 . disposed four cases Original Application No. 175 /2018.

\aF M;nal Application No. 350/2018. Review Application No. 46/2019 in

Original Application No. 48/2019 and Original Application No. 857/2018

(I. A No. 133/2021) related to five irrigation projects in Andhra Pradesh

namely. Purushothapatnam Lift Irrigation Scheme (LIS), Pattiseema Lift

Irrigation Scheme. Chintalapudi Lift Irrigation Scheme, Krishna Godavari

1
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Penna River Linking Project, and Pola\'arm/Indira Sagar Multipurpose

Irrigation Project and Hon'ble NGT directed the following,

i. Project Proponent of Purushothapatnam LIS shall pay

Environmental Compensation of Rs. 24.5622 Crores i.e.

24.56 Crores (1 .5% of projecT cost i.e. Rs. 1637.48 Crores)

ii. Project Proponents of Pattiseema LIS shall pay

Environmental Compensation of Rs. 24.9 Crores (1.5% of

project cost i.e. Rs. 1660 Crores).

iii. Project Proponents o/Chintalapudi LIS shall pay Rs. 73.63 S

Crores i.e. 73.6 Crores (1.5% of 4909 Crores) as

Environmental Compensation. This project is in process and

it is said that 50% of the \york has already been completed.

Here, project cost approved in 2016 \vas Rs. 4909.80 Crores.

hence u'e have taken above cost of project instead of

considering present cost.

iv. Project Proponents of Polavaram/Indira Sagar MIP shall

PQ' Environmental Compensation of Rs. 120.075 Crores i.e.

120 Crores (0.75% of Rs. 16010 Crores). Here the project

.. cost of Rs. 16010 Crores \\'as sho\\'n as per 2010-201 1. Since
\

"h'{s an ongoing p„oject and there \\'as compliance of
r£hirement of EC etc, hence. \\,e have not gone \vith

X{

altlbequent increase of project cost.
\,

/CP :=-=
: ) '. \ ':. L. f ,.

( 1
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Ve The above amount of Environmental Conrpensation shall be

paid by concerned PPs within 3 ntonths with APPCB. The

said amount shall be utilised for remediation/restoration of

environment under guidance and supervision of an Oversight

Committee comprising MoEF&CC, CPCB and APPCB. The

nodal agency shall be APPCB and CPCB. Aforesaid

Committee shall be constituted within one month from the

date of the judgment. Planfor remediation shall be prepared

bv APPCB in consultation with department of Forest, State

of Andhra Pradesh within nva months and shall be executed

within next six months. It will be open to above

Authorities/Committee(s) to consult any Expert in the

respective field and/or to include in the Committee to give

effect to the above directions.

3. That. as per the order dated 02.12.202 1. the Hon’ble NGT (PB) directed the

concerned project proponents to deposit the Environmental Compensation

with the APPCB within 3 months. The APPCB was directed to prepare plan

in consultation with Department of Forest. State of Andhraediation

\Px

H : :: / 5 if ? u PA (+

\ c’: ;’4-)
\-

a'-' /

Fu

iance to the directions in the Judgement. an Oversight

,prising representatives of MoEF&CC. CPCB and APPCB

by APPCB and introductory meeting was convened on

11.03.2022. The objective of the Oversight Committee is to provide

guidance and supervision of utilization of EC amount for

remediation/restoration of environment.

()
Ilk #mp

con

fristituted

5. That, CPCB has not received any further communication from APPCB

regarding deposition of Environmental Compensation by project proponents

or preparation of the plan of remediation.

3
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6. That. CPCB through letter dated 19. 12.2024 requested APPCB to furnish the

status of Environmental Compensation deposited by Project Proponents with

APPCB and status of plan for remediation/restoration of environment

prepared by APPCB. The CPCB also requested APPCB to convene a

meeting of the Oversight Committee. The copy of letter dated 19.12.2024 is

placed at Annexure Il.

7. That. the meeting of the Oversight Committee was convened by APPCB on

01.02.2025. The minutes of the meeting of the Oversight Committee held on

01.02.2025 is enclosed at Annexure III.

8. That. during the Oversight Committee meeting held on 01.02.2025. APPCB

informed that the State of Andhra Pradesh (Water Resources Department

(Irrigation). Government of Andhra Pradesh. Vijaya\\'ada) filed Civil

Appeal No. 3792-3793/2022 before the Hon'ble Supreme Court against the

Hon’ble NGT order dated 02.12.2021. The Hon'ble Supreme court in its

order dated 17.10.2022 directed the appellant to deposit the compensation

{ -=%ruby amount as comp,it,d by th, ,,mmitt„. Th, ,,py ,f the Hon’ble\

:- - ' --_-SIIp[dbe Court order dated 17.10.2022 is enclosed as Annexure IV.

\f +l

: , ; - „9:'. : Tbd..4PPCB inform,d that th, Wat„ Resources D,p,rtment deposited R,.
\

APPCB towards environmental compensation. The total amount deposited

with APPCB is Rs. 4.39.26.993/-

)

= ::-:. 1. . _ 1 . 1{$?/'. 155/- (in respect of Purushottapatnam Lift Irrigation Scheme) and

~- .'.::: O}};;490,85.838/- (in respect of Pattiseema Lin Irrigation Scheme) with

10. That, APPCB informed during meeting that remediation plan is yet to be

prepared. The APPCB informed that the Principal Chief Conservator of

Forests, Head of Forest Force of the Forest Department, Andhra Pradesh was

requested vide letter dated 22.02.2022. 31.03.2023 and reminder on

4
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

M.A No. 101 of 2024

In

Original Application No 175 of 2018

IN THE MATTER OF:

Shri Jammula Choudharaiah Applicant

Versus

Union of India and ors.
AFFIDAVIT

Respondent(s)

I. Amit Thakkar. working as Scientist 'E' in Central Pollution Control Board.

Parivesh Bha\van, East Arjun Nagar. Delhi. the Answering Respondent in the

above matter. do hereby solemnly affirm. declare on oath and state as under.

1. That I. the deponent herein is authorized representative to represent the

Respondent CPCB in the present case. and as such. I am well

conversant with the facts and circumstances of the present case on the

basis of the information derived from the official records. and hence. I

am competent and authorized to verify. sign and swear this affidavit on

behalf of the Respondent CPCB.
; + g P r =

f +B

r.

/

In

;2i.LThat 'lhQ’ac,eompanying reply may be read part and parcel of the present

afTidpyit as I am competent to swear this affidavit.

.'--3: -.T:hqFae accompanying reply has been drafted and filed under my

JL /

- +tigructions and authority the contents thereof are true and correct on

the basis of the record maintained during ordinary course of business

ofCPCB and available records and documents and the contents of the

\
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10.08.2023 requesting to prepare the remediation plan and send draft

remediation plan in 15 days to take further action.

11. That. the APPCB again requested the Principal Chief Conservator of Forests

Head of Forest Force of the Forest Department, Andhra Pradesh vide letter

dated 19.01.2025 for preparation of plan for remediation / restoration of

environment for utilizing the environmental compensation amount paid b)

the Water Resources Department.

12. That. as the plan for remediation is yet to be prepared by the APPCB in

consultation with Department of Forest. State of Andhra Pradesh, the

Oversight Committee during meeting suggested APPCB to prepare of plan

of action for remediation/ restoration of environment in the irrigation

projects as directed in the Hon'ble NGT and to furnish the action plan to the

Oversight Committee for further action in compliance of Hon’ble NGT

order

13. That. in light of the above submission. it is respectfully submitted that CPCB

shall abide by any order(s) or direction(s) passed by this Hon'ble Tribunal in

the instant OA and render justice.

,til E.

q PAI
bt.'ca,

C ) \legO':\

n
a

FRI kkar)
Scientist 'E'

Central Pollution Control Board
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same are read over and explained to me and are not repeated herein for

the sake of brevity.

b
R. Thakkara

i;lfi;’ / Scientist T
eMI VqHPT neWI Bad
(SliTli ;:::YJ!?Fq£?l£FhgIS:8
(wo Ewtam@ Forest & C:linde Change, Govt. of ImJia)

110032lg aqq nn. ft?dIgRaII qvq
Parivesh Bhawan. East Ariun Nl.-r P-" ' ' lnal:’

VERIFICATION

v„in,d „ N,\\, D,Ihi ,„ ,hi, d,y \A $ itS 2::25 th,t th, ,,„t,„t, ,f ,h,
above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis- stated.

MP:$11: 1/
pC- 1 ':)\

S\tM . .(.. :'':\

’;P
TED Amit R. Thakkar

tzrfqn '{' / Scientist E'

Ce I PoRLtion Contr81 Boarb
NOT, : C D =LH' @qaqTgqR4dq TTVR)

GOVT. INDIA (M/o Environment, Forest & tge. Govt, of India)

East Nartar. DelhI- 1 lnn3p

II o i Lb ,025
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Item No.16  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

M.A. No. 101/2024 
In 

Original Application No.175/2018 

Shri Jammula Choudharaiah    Applicant 

Versus 
UOI & Ors.      Respondent(s) 

Date of hearing: 22.10.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: None appeared  

Respondent: None appeared

ORDER 

1. Tribunal had disposed of the OA No. 175 of 2018 with the 

connected OA by issuing following directions:-

“

(i) Project Proponent of Purushothapatnam LIS shall pay 

Environmental Compensation of Rs. 24.5622 Crores i.e. 24.56 

Crores (1.5% of project cost i.e. Rs. 1637.48 Crores). 

(ii)  Project Proponents of Pattiseema LIS shall pay Environmental 

Compensation of Rs. 24.9 Crores (1.5% of project cost i.e. Rs. 1660 

Crores). 

(iii) Project Proponents of Chintalapudi LIS shall pay Rs. 73.635 

Crores i.e. 73.6 Crores (1.5% of 4909 Crores) as Environmental 

Compensation. This project is in process and it is said that 50% of 

the work has already been completed. Here, project cost approved 

in 2016 was Rs. 4909.80 Crores, hence we have taken above cost 

of project instead of considering present cost. 

(iv) Project Proponents of Polavaram/Indira Sagar MIP shall pay 

Environmental Compensation of Rs. 120.075 Crores i.e. 120 

Crores (0.75% of Rs.16010 Crores). Here the project cost of Rs. 

Annexure - I
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16010 Crores was shown as per 2010-2011. Since it is an ongoing 

project and there was compliance of requirement of EC etc. hence, 

we have not gone with subsequent increase of project cost.  

(v)  The above amount of Environmental Compensation shall be paid 

by concerned PPs within 3 months with APPCB. The said amount 

shall be utilised for remediation/restoration of environment under 

guidance and supervision of an Oversight Committee comprising 

MoEF&CC, CPCB and APPCB. The nodal agency shall be APPCB 

and CPCB. Aforesaid Committee shall be constituted within one 

month from the date of the judgment. Plan for remediation shall be 

prepared by APPCB in consultation with department of Forest, 

State of Andhra Pradesh within two months and shall be executed 

within next six months. It will be open to above 

Authorities/Committee(s) to consult any Expert in the respective 

field and/or to include in the Committee to give effect to the above 

directions. 

(vi) MoEF&CC shall constitute a specialised Committee to 

determine appropriate methodology for assessment of 

Environmental Compensation for loss/damage/degradation to 

environment, considering all relevant aspects of the matter 

including observations made here in above and the principles 

suggested. The said methodology shall be given statutory status 

by taking appropriate action by MoEF&CC so that the element of 

subjectivity in the matter of determination of Environmental 

Compensation may be eliminated or at least negated and a 

uniform approach is observed by Statutory Regulators in discharge 

of their statutory duties.  

(vii) KGPR Linking Project shall not be executed/commenced unless 

statutory clearances/consents/permissions are obtained under 

relevant environmental and other laws from Competent Statutory 

Authorities. 

(viii) Chintalapudi LIS may continue its activities but within 3 

months Project Proponents shall obtain all statutory 

clearance/consent/NOC failing which further construction 

activities shall be stopped till such compliance.  

(ix) A compliance report shall be submitted by MoEF&CC and 

CPCB after one year (by 31.12.2022) in the Registry of this 

Tribunal.” 

2. In pursuance to the above directions, compliance report was 

required to be submitted by MoEF &CC and CPCB. 

3. No compliance report has been filed by the CPCB till now. 

9
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4. Present MA(101/2024) has been registered on the basis of the 

partial compliance affidavit filed by MoEF&CC dated 19.10.2023. Said 

affidavit states that in pursuance to the order of the Tribunal, MoEF&CC 

has constituted an expert committee to determine the appropriate 

methodology for assessment of environmental compensation for losses/ 

damage/degradation to the environment. Since, it is only a partial 

compliance affidavit, therefore, MoEF&CC is required to file affidavit 

reflecting compliance of all the directions which are contained in the 

order dated 02.12.2021. 

5. Issue notice to the MoEF&CC and CPCB for filing the compliance 

affidavit in terms of the directions contained in the order dated 

02.12.2021 passed in OA No. 175/2018. Let same be filed at least one 

week before the next date of hearing. The applicant is directed to serve 

the respondents and file an affidavit of service atleast one week before the 

next date of hearing.

6. List on 11.02.2025. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

October 22, 2024 
M.A. No. 101/2024 
JG.. 
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MINUTES OF  THE MEETING  

 

MINUTES OF THE 2ND OVERSIGHT COMMITTEE MEETING HELD ON 01.02.2025 IN 

THE MATTER OF THE HON’BLE NGT VIDE ORDER DATE. 02.12.2021 IN O.A.NO. 

175/2018; O.A.NO. 350/2018, R.A. NO. 46/2019 IN O.A.NO. 48/2019; O.A. NO. 857/2018 (IN THE 

MATTER OF IRRIGATION PROJECTS IN ANDHRA PRADESH). 

 

The 2nd VC meeting of the Oversight Committee constituted in compliance to the  Hon’ble NGT  order 

dated 02.12.2021 in O.A.No. 175/2018; O.A.No. 350/2018, R.A. No. 46/2019 in O.A.No. 48/2019; 

O.A. No. 857/2018 (in the matter of Irrigation projects in Andhra Pradesh) was convened on 

01.02.2025. The members of Oversight Committee from APPCB, CPCB and MoEF&CC and following 

officials of APPCB attended the VC meeting: 

 

S.No. Name & Designation   Organization 

 Oversight Committee Members 

1.  Dr. P. Prasada Rao, Joint Chief 

Environmental Engineer 

: Andhra Pradesh Pollution 

Control Board, Zonal Office 

(FAC), Visakhapatnam 

2.  Dr. C Murali Krishna, Scientist ‘E’ : Ministry of Environment, Forest 

& Climate Change, Sub- Office 

Vijayawada 

3.  Smt. Sowmya D, Scientist ‘E’ : Central Pollution Control Board, 

Regional Directorate, Chennai 

 Officials of APPCB 

4.  Shri. V R Maheswara Rao, SEE : Andhra Pradesh Pollution 

Control Board, Vijayawada 

5.  Shri M B S Shankar Rao, EE : Regional Office Kakinada, 

Andhra Pradesh Pollution 

Control Board 

6.  Shri K Venkateswara Rao, EE : Regional Office Elluru, Andhra 

Pradesh Pollution Control Board 

 

At the outset the Senior Environmental Engineer, APPCB,  Vijayawada welcome the members to the 

2nd VC meeting of the Oversight Committee and following status were furnished to the Committee: 

 

1) Four cases were filed in the matter of Irrigation projects before the Hon’ble NGT (PB), New 

Delhi on violation of EIA notification for construction of the irrigation projects without 

obtaining Environmental Clearance as required to obtain under EIA Notification, 2006 and 

degradation of environment during construction of irrigation projects namely 

Purushothapatnam LIS; Pattiseema LIS; Chinthalapudi LIS and Polavaram/Indira Sagar MIP.   

2) The Hon’ble NGT (PB), New Delhi vide order date. 02.12.2021 disposed 4 cases (O.A. No. 

Annexure - III
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175/2018; O.A. No. 350/2018, R.A. No. 46/2019 in O.A. No. 48/2019; O.A. No. 857/2018). 

The operative part of the order is as follow: 

(i) Project Proponent of Purushothapatnam LIS shall pay Environmental Compensation of 

Rs. 24.5622 Crores i.e. 24.56 Crores (1.5% of project cost i.e. Rs. 1637.48 Crores).  

(ii) Project Proponents of Pattiseema LIS shall pay Environmental Compensation of Rs. 

24.9 Crores (1.5% of project cost i.e. Rs. 1660 Crores).  

(iii) Project Proponents of Chintalapudi LIS shall pay Rs. 73.635 Crores i.e. 73.6 Crores 

(1.5% of 4909 Crores) as Environmental Compensation. This project is in process and 

it is said that 50% of the work has already been completed. Here, project cost approved 

in 2016 was Rs. 4909.80 Crores, hence we have taken above cost of project instead of 

considering present cost.  

(iv) Project Proponents of Polavaram/Indira Sagar MIP shall pay Environmental 

Compensation of Rs. 120.075 Crores i.e. 120 Crores (0.75% of Rs. 16010 Crores). Here 

the project cost of Rs. 16010 Crores was shown as per 2010-2011. Since it is an ongoing 

project and there was compliance of requirement of EC etc. hence, we have not gone 

with subsequent increase of project cost. 

(v) The above amount of Environmental Compensation shall be paid by concerned PPs 

within 3 months with APPCB. The said amount shall be utilized for 

remediation/restoration of environment under guidance and supervision of an 

Oversight Committee comprising MoEF&CC, CPCB and APPCB. The nodal agency 

shall be APPCB and CPCB. Aforesaid Committee shall be constituted within one 

month from the date of the judgment. Plan for remediation shall be prepared by 

APPCB in consultation with department of Forest, State of Andhra Pradesh within 

two months and shall be executed within next six months. It will be open to above 

Authorities/Committee(s) to consult any Expert in the respective field and/or to include 

in the Committee to give effect to the above directions.  

 

3) The APPCB vide letter dated 23.08.2022 requested the Engineer-in-Chief, Water Resources 

Department (Irrigation), Vijayawada to arrange to pay the Environmental Compensation levied 

by Hon’ble NGT. 

4) The Water Resources Department  (Irrigation), Government of Andhra Pradesh, Vijayawada 

filed Civil Appeal No. 3792-3793/2022 before the Hon’ble Supreme Court against the Hon’ble 

NGT order. The Hon’ble Supreme court in its interim order dated 17.10.2022 directed the 

appellant to deposit the compensation penalty amount as computed by the committee 
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(constituted by the Hon’ble NGT in O.A. No. 175/2018; O.A. No. 350/2018, R.A. No. 46/2019 

in O.A. No. 48/2019; O.A. No. 857/2018).  

5) Accordingly, the Water Resources Department deposited Rs. 2,48,41,155/- (in respect of 

Purushottapatnam Lift Irrigation Scheme) and Rs. 1,90,85,838/- (in respect of Pattiseema Lift 

Irrigation Scheme) with APPCB towards environmental compensation (Total of Rs. 

4,39,26,993/-). 

6) As per the Hon’ble NGT order, the APPCB addressed letter to  Principal Chief Conservator of 

Forests Head of Forest Force of the Forest Department, Andhra Pradesh (PCCF (HoFF)) on 

22.02.2022, 31.03.2023 and 10.08.2023 requesting to prepare the remediation plan and send 

draft remediation plan within 15 days to take further action in the matter. The reply is still 

awaited. 

7) Later, another reminder was sent to PCCF (HoFF) on 19.01.2025 with a request to issue 

necessary instructions to the concerned for preparation of plan for remediation/restoration of 

environment for utilizing the environmental compensation amount paid by the Water resources 

department. Reply is awaited from PCCF (HoFF). 

8) The CPCB vide letter date. 19.12.2024, informed that CPCB nominated officer to participate as 

committee member vide letter dated 12.01.2022 and also attended one meeting of oversight 

committee through VC on 11.03.2022, after that no oversight committee meetings are 

convened. Further requested the Board to submit following details and convene the oversight 

committee meeting at the earliest to review the status of the progress made : 

a) The status of Environmental Compensation deposited by Project Proponents with 

APPCB. 

b) The status of plan for remediation/restoration of environment prepared by APPCB. 

c) The status of measures implemented by the project proponent for 

remediation/restoration of environment. 

 

9) After review of the above status, the committee has noted that, the Water Resource Department 

deposited Rs. 2,48,41,155/- (in respect of Purushottapatnam Lift Irrigation Scheme) and Rs. 

1,90,85,838/- (in respect of Pattiseema Lift Irrigation Scheme) with APPCB towards 

environmental compensation (Total of Rs. 4,39,26,993/-) in accordance to the Hon’ble Supreme 

Court interim order dated17.10.2022. The case is pending for disposal before the Hon’ble Apex 

Court.  
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ITEM NO.60               COURT NO.9               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  3792-3793/2022

THE STATE OF ANDHRA PRADESH & ANR.                 Appellant(s)

                                VERSUS

JAMMULA CHHOUDARAIAH & ORS.                        Respondent(s)

(IA No. 71878/2022 - EX-PARTE STAY
 IA No. 71877/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT)
 
WITH
C.A. No. 3863/2022 (XVII)

(IA No. 72848/2022 - EX-PARTE STAY
IA No. 72847/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT)

Diary No(s). 9140/2022 (XVII)

(IA No. 113760/2022 - CONDONATION OF DELAY IN REFILING /  CURING 
THE DEFECTS
IA No. 113759/2022 - EX-PARTE STAY
IA No. 113758/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT)
 
Date : 17-10-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE J.K. MAHESHWARI

For Appellant(s)    Dr. Abhishek Manu Singhvi, Sr. Adv.
Mr. S. Niranjan Reddy, Sr. Adv.
Mr. Mahfooz A. Nazki, AOR
Mr. Polanki Gowtham, Adv.
Ms. Rajeswari Mukherjee, Adv.
Mr. Sahil Raveen, Adv.
Mr. Harsha Gokhale, Adv.
Mr. Gibran Naushad, Adv.

 
                   
For Respondent(s) Mr. Sravan Kumar, Adv.

Ms. Medha Singh, Adv.
Mr. P. Santhosh Kumar, Adv.

                    Mr. Hitendra Nath Rath, AOR

Annexure - IV
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          UPON hearing the counsel, the Court made the following

O R D E R

Our attention is drawn to the order dated 09.03.2022 passed

in Civil Appeal D. No.6850 of 2022. It is submitted that the

issue raised in the present appeals is similar, as the quantum of

damages has been determined on the basis of the original project

cost. 

Issue notice, returnable in the month of February, 2023.

Mr.  Shravan  Kumar  Karnam,  and  Mr.  Hitendra  Nath  Rath,

learned  counsel  appearing  on  behalf  of  the  respondents,  have

accepted notice. 

Four weeks’ time is granted to file counter affidavit/reply.

Rejoinder,  if  any,  may  be  filed  within  four  weeks  after

service of the counter affidavit/reply. 

There will be limited stay of the impugned order viz. the

compensation/penalty amount. The appellants, however, will comply

with the compliance and other directions given in the impugned

order. Further, the appellants would deposit the compensation/

penalty amount as computed by the Committee. We clarify that this

is an interim order and appropriate order regarding deposit of

compensation amount would be passed on the next date of hearing.

The  proceeding  before  the  National  Green  Tribunal  would

continue.

(BABITA PANDEY)
COURT MASTER (SH)

(R.S. NARAYANAN)
COURT MASTER (NSH)
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